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RE: MOTION FOR ADJOURNMENT

Arrests UNDER D.LR.

Mr, Speaker: I had received notice
of one adjournment motion about the
arrest of political leaders under the
Defence of India Rules. In the mean-
while, a statement was laid on the
Table of the House by the Home
Minister and [ received a notice for
the discussion of that statement. As
1 have accepted this notice and 1 am
going to fix a time for its discussion,
this adjournment motion cannot be
discussed here.

Shri 8. M. Banerjee (Kanpur): May
1 submit, Sir, something for your in-
formution? Today you have referred
to some adjourrrment motion, But we
haye tabled one long ago on the same
subject and we have also received
some intimation from the Secretariat.

Mr. Speaker: It is the very same
one that has been admitted now; no
new one has been received.

Shri §. M. Banerjoe:
referring to the old one?

Mr, Speaker: Yes.

You were

Shri S. M. Baperjee; The Calling
Attention Notice has been rejected.

Mr. Speaker: Because no discus-
sion could be allowed when one has
already been admitted. 1 have admit-
ted the old notice; no new notice has
been admitted.

Shri S, M. Banerjee: About the
document placed on the Table by the
Home Minister, a white paper gives
91] sorts of documents. Here it is
just a narrution of certain events.

Mr. Speaker:
we will see.

Shri §. M_ Ranerjee: If more facts
are available with the Government,
they may be supplied to us.

Mr. Speaker: If there are any other
farts with the Government, they
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might also be supplied to the Mem-
bers. That ig all what he wants.

Shri Daft (Indore): This is not a
white paper; it is only a black paper

Mr. Bpeaker: 1 am not deciding on
the question whether it is a black
paper or white paper. Shri Banerjee
wants to know whether any other
peper or document i8 going to  be
placed lLefore the House.

An hon. Member: Let it not be a

white paper.
Mr. Speaker: It may be white, blue
or pink; [ ciannot say.

Shri Hem Barua (Gauhati): On a
previous occasion the Home Minister
gave us to understand that he would
be submitting a white paper contain-
ing some documents and some infor-
mation. Yesterday when he placed
on the Tableonly a paper, though he
hag said that he is going to marke a
statement, immediately I drew your
attention to this fact thet it goes con-
trary to the assurance given by the
Home Minister on a previous occasion.
Then you, in your wisdom, did not
Rive any judgment or verdict on this.
So, I would request you to give a
judgment on this today.

Mr, Speaker: [ really do not find
anything so glaringly wrong. What
he wanted to say weus contained in
the statement,

Shri Dajl: No. Sir. That is the diffi-
culty

Mr, Speaker: Anyhow. that is his
businessz. Now I want 1o know
whether the Home Minister is going
to place any other White Paper on
the Table of the House,

The Minister of Home Affalry (Bhri
Nanda): No, Sir,

Shri Hem Barua: It is just a {orso.

Mr. Speaker: Objection i3 taken
on Iho ground that though he has
promised & white paper only a state-
ment has been placed on the Table.
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An hon, Member: A black paper.

Shri Namda; I do not know what
distinction is sought to be drawn, We
have placed a paper.

Mr. Speaker: And that was white
also,

Shrl 8, M. Banmerjee: It is not a
fair answer,

Shri H. N. Mukerjee (Calcutta
Central): In one of the newspapers
in Delhi today we find an explanation
as to why the Home Minister has con-
descended not to give us the White
Paper which he had promised but
something else. I will not go into
that. But is it the practice of Gov-
ernment to tell the press about the
reasons for not giving a White Paper
and not tell Parliament about it?
What is the use of this hide-and-seek
game about it? The paper says that
in a White Paper Government is
bound to give documented evidence
in regard to whatever proposition it
is formulating while in a non-White
Paper Government is under no such
obligation. If that is so. the Home
Minister should tell us about it.

Mr. Speaker: T would allow all that
during the discussion.

Shri Hem Barua: There is a rele-
vant thing for your consideration.

Mr. Speaker: Thank you very much
but all these things can be said when
the actual discussion takes place, I
have asked the Government to place
any further facts or information that
they have also on the Table so that
the discussion might be complete and
exhaustive. This {s what I am telling
them. What else....

Bhri 8. M. Baneriee: Kindly listen
to us, Our difficulty is only this.
When these arrests were made, natu-
rally they created confusion in the
minds of many people. Some people
thought that this was done because of
the Kerala elections and so on. Just
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to allay that lurking fear in the minds
of so many people the Home Minister
came forward and said that he would
Uke to place on the Table a White
Paper giving all the documents, I have
very carefully gone through this docu-
ment and if this is the White Paper,
we cannot read the mind of the Home
Minister and find out what is in his
mind. After all, so many people have
been arrested.

Mr. Bpeaker: I cannot allow one
discussion now and another later on.

Shri 5. M, Banerjee: I am not pres-
sing about the adjournment motion.

Mr. Speaker: He will kindly resume
his seat.

Shri S. M. Banerjee:
kindly listen to us.

You may

Mr. Speaker: He will kindly resume
his seat. I was just submitting to
the House that all these things can
be taken up when the actual discus-
gion takes place. If it is not “white”,
that also can be commented upon at
that time. If hon. Members expect
something more and that has not
come, the Government can be critl-
cized for that. All those deficiencies
and weaknesses that might be there
can be brought out.

Bhrl Mlem Barna: I am afraid, the
discussion will be lopsided.

Shri Mchammad Elias (Howrah): 1
want your ruling on a different
matter. I think, it is contempt com-
mitted by the Home Minister.

Mr. Speaker: Then, he can give
notice of that and 1 will consider it

Shri Mohammad Elias: He had
said........

Mr. Speaker: Unless there is notice,
I cannot consider anything.

Bhrl Mohammad Elias: ...that he
would place a White Paper on the
Table of the House, but now without
giving any reason......
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Mr, Speaker: I just cannot appre-
ciate this. Would he kindly sit down?

Shri Mohammad FElias: ... he has
mot given us a White Paper.

Mr. Speaker: What is this attitude?
I am asking him again and again that
if he has this complaint that this is
contempt of the House, he might give
a regular notice and when I receive
it I will decide.
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Shri Jaipal Singh (Ranchi West):
1 beg to have some more information
on this matter. Obviously. this state-
ment cannot at any stage, even if the
debate be there, be considered as a
substitute for a White Paper. That
is very clear. What I want to know
from the Home Minister is whether
be will, in due course, lay n White
Paper on the Table of the House.
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Shri Sham Lal Saraf (Jammu and
Kashmir): [ seek your guidance on
one point.

Mr. Speaker: No, Sir; unless I call
upon an hon. Member, no one has the
right to speak. I will ask hon. Mem-
bers to observe this strictly. I find it
very difficult to conduct the proceed-
ings in this manner. Every hon
Member and any hon. Member who
wants to say anything, in spite of my
asking him to sit down, goes on,
continues till he has his own satisfac-
tion. That is not the way to conduct
the proceedings.

Shri Tridib Kuomar Chaudburl
(Berhampur): 1 only wanted to
request the Government, through you,
to fix an carly date for this discus-
sion because the arrest of 800 politi.
cal leaders and trade union workers
all over the country took place....

Mr. Speaker: That is all right. It
is for the Government to fix the date.
I will ask the Government that it
should be early.

Shri Sham Lal Saraf: I would sub-
mit that we have never been told in
Parliament that a White Paper is
going to be placed before Parliament.
‘That has not been said in Parliament
1 do not know how can hon. Members
stand and speak on an issue that will
be taken up later., We should proceed
to the next business of the day.

Mr. Speaker: Is he criticising me or
the hon. Members?

Shri Thirumala Rao (Kakineda):
The House is not very well acquainted
with the exact definition of the word
‘White Paper’. What are the privi-
leges attached to It?

Mr. Bpeaker: That also we will see
later on. The Calling Attention
Notice. Shri N. C. Chatterjee.



